FORM A

PUBLIC ANNOUNCEMENT
[Under regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF LIMESWOOD DEVELOPERS
PRIVATE LIMITED

RELEVANT PARTICULARS

Name of The Corporate Debtor

Limeswood Developers Private
Limited

2 | Date of Incorporation of Corporate Debtor 06/01/2015
3 | Authority under which Corporate Debtor is | Registrar of Companies (ROC),
Incorporated / Registered Chandigarh.
4 | Corporate Identity Number / Limited Liability | U70109CH2015PTC035356
Identification Number of Corporate Debtor
5 | Address of The Registered Office And Principal | SCO-59, Top Floor, Sector-32C.
Office (If Any) of Corporate Debtor Chandigarh - 160017
6 | Insolvency Commencement Date in respect of | 08-06-2023
Corporate Debtor (Order received on 09/06/2023)
7 | Estimated Date Of Closure of Insolvency Resolution | 04-12-2023
Process
8 | Name and Registration Number of the Insolvency | Bhim Sain Goyal
Professional acting as Interim Resolution Professional
IBBI/IPA-002/IP-N00726/2018-
2019/12216
9 | Address And E-Mail of The Interim Resolution | 109-B, Pocket-F, Mayur Vihar-
Professional, as Registered with the Board 11, Delhi - 110091
bsgoyall@gmail.com
10 | Address and E-Mail to be used for Correspondence | M-215, Rear Ground Floor.

with the Interim Resolution Professional, if different
from those given at S.No.9.

Greater Kailash-1I, New Delhi-
110048

cirplimeswood@gmail.com

11

Last Date For Submission of Claims

22-06-2023




12 | Classes of Creditors, if any, under Clause (b) of Sub- | NA
Section (6A) of Section 21, ascertained by the Interim
Resolution Professional

13 | Names of Insolvency Professionals identified to act as | NA
Authorised Representative of Creditors in a Class
(Three names for each class)

14 | (a) Relevant Forms and NA
(b) Details of Authorized Representatives
are available at:

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench, has
ordered the commencement of a corporate insolvency resolution process of the Limeswood
Developers Private Limited vide order dated 08.06.2023, in CP No.(IB) 190/Chd/Chd/2021
dated 10.08.2022 and communicated on 09.06.2023.

The creditors of Limeswood Developers Private Limited are hereby called upon to submit
their claims with proof on or before 24.08.2022 to the interim resolution professional at the
address mentioned against entry No. 10 only.

The Financial Creditors shall submit their proof of claims by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means. The
proof of claims is to be submitted by way of the following specified forms along with
documentary proof in support of their claims.

Form B- for claims by Operational Creditors (except Workmen and employees),

Form C- for Claims by Financial Creditors,

Form D- for Claims by a workman and employee,

Form E- for Claims by authorized Representative of workmen and employees,

Form-F- for Claims by creditors other than financial creditors and operational creditors.

In order to get the copy of form, you may download the above mentioned forms from the
website www.ibbi.gov.in as prescribed under Insolvency and Bankruptcy Board of India
(Insolvency Resolution process for corporate persons) Regulation, 2016.

Submission of false or misleading proofs of claim shall attract penalties. All claimants are
advised to invariably mention their PAN, email id and phone number in the claim forms.

Date: 10.00.2023
Place: New Delhi

Regn. No. IBBI/IPA002/IPN000726/2018-19/12216
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FORM A
PUBLIC ANNOUNCEMENT
(Under Reguiaticn & of the Insclvency and Bankruptcy Board of India
(Insolvency Resclution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
SHIVA SHAKTI GRAINS (INDIA) PRIVATE LIMITED

Matica 15 heraby givan thal tha Nabional Company Law Tribunal has ardered the
commeancemant of a Corporate Insclvency Rasalution Process of tha Mi's Shiva
Shakti Grains {India) Private Limited on 08-06-2023.

RELEVANT PARTICULARS

1, | Name of corporate debtor Shiva Shakti Grains (India) Private Limited

2. | Date of incorporation of corporate deblor | 17-02-2010

3. 1 Authority under wiich corporate | P
debior is incorporated | registered Regisirar of Companies, Chandigarh

4. |Comparate Identity Mo, | Limited Liabddly
Identification Mo. of corporate debtor |~

-5_ Address of he rEl;lsten?l:I office and ".ﬂllEgE: Sidhwan Kalanaur Road, Eurl:lrJE{.'lur
principal office [ any] of corparate debbor| Punab- 143521

U15490PB2010PTCO33617

. | Insolvency commencement date in :
respsct of corporala debbor 05-06-2023

I-J

Estimated date of closure of insolvency

resolution process 04-12-2023

B [Mame and registrafion number af fha

insoivency professional acting as mberim : i e
resciution professianal BB 1F’P._DDE_IF‘P1:]EI_EIEE'EE'2': 02113135

Dewan Asparan Nabs

i I

riddress and e-mal of the inlenm resalution Flal Mo. 167, First Flosar, Surny E-.:IEdI'Il
professional. &s registerad with the Board | Mohali Royal Residency, Sector-117,
Airpart Road, TOH Chub, Sahibzada Ajil
Sirmgh Nagar, Punjab- 160035

Email: danaasparani@yahoo.com

SC0-818, 1st Floor, Above Yes Bank, NAC,
Manimapra, Chandigah-160101
cirpshivashakdif@gmail.com

Mobile: 9675314532

10,1 Address and a-rnail ko ba wsed lor
correspondence with the interirm
resolution professional

11.] Last date for submission of claims 22-06-2023

12 1Classes of crediars, if any, under clause {b)
of sub-zaclion (BA) of sectian 21, ascerizined | MA,
by the interim rasalution prodassional

13, | Mlamas of Insahvency Professionals identified o] 1. MA

acl a5 Auforssd Repeesentaive of credibors | § NA
i & clags (Threa names for each class) 1 M
14 )12} Relevant Forms and (2] Web hink:
ib) Details of auihorized representatives htps:fibbi. gov.infen'homeldownloads
are gvaikable at [b) MA

The creditors of Mis Shiva Shakti Grains (India) Private Limited are heraby called upon ta
submit their claims as an CIRP date with proaf an or befone 22-06-2023 fo the Interim Resohufion
Professional at the address menticned against endry Mo, 10,

The financial crediors shall submit their claims with proaf by electranic means only. All other
creditors may submit fhe cleims with proafin person, by postorby elcironic means

The submission of proof of claims should be made B accordance with Chapter IV of the
Inzoivency and Bankruptcy Board of India (Insabvency Resolidion Procsss for Corporate
Persons) Regufations, 2006, The creditars shall submit thair claims by flling fhe applicable daim
fiorm {specified belowin Note 1) along with documentary progés:

Mote: 1

Farm B: for ¢lasns by Oparational Credions (excepl Warkman and employess)

Form C: for Claims by Financial Crediors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by a worsman and employes

Farm E: far Claims by Authorzed Reprasanlativa of Workmen and Employess

Form F: for Claims by creditors ‘hanhan financial creditors and operational creditars
Claimanis should mention contact details in the claim form so that any query regarding
thelr clalm can be resolved promptly.

Submission of falee or misleading proofs of claim shall atlract panalies. 24/

fir. Dewsan Asparan MNabi

Interim Resolution Professional

In the matter of Shiva Shakti Grains (India) Private Limited
[IBEITPA-D02/IP-N00962/2020-2021/13135)

Email; danaasparan@yahoo.com

Date; 10.06.2023
Place: Mohali

FORM A
PLUBLIC ANMOUNCEMENT
[Undar reguiation § of tha Irsabency and Bankmuplcy Baard of India (lrsabency Resalulion Process
far Cofparale Persons| Requlalions, 2076
FOR THE ATTENTION OF THE CREDITORS OF LIMESWOOD DEVELOPERS PRIVATE LIMITED

[ . _ RELEVANT PARTICULARS _

1 _|Mame af The Corporata Dabior | Limerswood Devakopars Privada Limiled

2 |Dafa of Incomporation of Corporate Dabbar | 0052015 ]

1 | Authariy undar which Cu{po'ala Debior is Registrar af Companies (ROC),
ncorporated § Regstanad Chandigarh

4 |Corporate identity Number | Limited Lihilty UTH08CH2015PTCOR5354
| Meniification Humbear of Comparate Dabbor
5 | Address of The Fleglsle*e-:l Office And ;'nn:,lpal Office

{If &y} of Corporate Debdor

| 50059, Ton Floor, Secior-32C,
Chandigarh - 160017

& |Wnsolvency Commencament Dele in respect of | 0B-06-2023

| Corparate Debior | {Ordar recaivad an OH062]Z3)
7 | Estimated Dete OF Closure of Ir*sor.'enn:.j Resolutian d-12-2023

| Procass

' Bhlm'Smn-hya
| IB241PA-DIRP-HOOTIE018- 20101 2218
109-8, Pockat-F, Mayur Vihar-1I,

4 |Meme and Regisiration Mumber of the Insalvancy
Professional acting &s Interim Resolufion Profassions
0 | Address And E-Mail of The Inderim Rescition
Professional, a5 Registersd with tha Board Diedhni - 110091, Bsgoyvall (@omail.com
10 Address and E-Mail to be used for Comespondance with | M-215, Rear Ground Floor,
fe Interim Resalution Profaszional.  different fom those| Greater Kailagh-1|. Mew Dethi-110043
{gheen at 3 Nog cirplimesaoodEgmal com
11| Last Date For Submission of Claims | 22-06-2023
12| Classes of Cregitors it any, under Glausa (b of W,
Sub-Section (B4} of Baction 21, ascertanad by the
| nferim Resalution Professona {
13| Mames of Insalversy Prafessionals ienlified o actas | HA
Autranged Represantalive of Crediters in & Class
[(Three names for each class)
14| () Relevant Foms and T
(k] Detais of Authorized Represenalives
arg anvalsable al
Nafice is heretry given that the National EIZII'I'FHF']- Larw Tribunal, Chandigarh Banch, has ordered the
commengemant of a corparate insolency resalution progess of the Limeswaod Developers Private
Limited wide order daled 08062023, in TP Ma(lB) 190Chd/ChdZ027 dated 10.08.2022 and
cammunicated on 6. 06. 2023
The creditors of Limesweod Developars Private Limied are hereby called ugon b0 subm thelr clakms with
pracf on or balore 2408 2022 & the mlerim resolubion pralessional al the sddress mantioned againsd
entry Mo, 1000y
The Firancial Crestitors shall sutamit their proad of clams by electronic means orfy, Al aiher creditons may
submil the aims with proal in parsan, by post or by slectronic means. Tha proof of claims is fo be
submitted by wary of the fol cwing specfied farms alongwith documeniary preafinsuppart of thair daims,
Forn B-for claims by Operaticnal Creditors (excepl Warkmen and ergloyees)
Farm C-Tor Claimis by Finangial Cradilors,
Formn O-for Claims by awarkman and emgloyes,
Fuarrn E- far Charns by authorized Representatie of wardmen and SMRIees,
Fom-F- far Claims by credilors othes than financial craditors and coerafional crediars.
In arder 8o get the copy of farm, wou may download the sbove menticned fams from the webaite
i Bl Qirdin a5 prrascnbed under insaleenty ard E:.a'u'krl,.r:lll::.' Haard ol Incka 1 Insatasency Beakilion
pracess for corporata persans] Regulation, 2016,
Submizzion of false or misleading proofs of ciaim shal atract penalties. All dlamants are advised o
rvarsally mendon @eir FAN, email idand phorse framiberin the ctaim laoms
[Bhim Sain Gaoyal)
Interim Resolution Professional
Regn, Mo, IBEINPADCZIPHIO0T26/2018-191 2216

Dabe; 10.06.2023
Place: Miw Delhi

bajaj suear Daja) crove
Bajaj Hindusthan Sugar Limited
Corporate [dentity No.L15420UP1931PLC065243
Regd. Office: Golagekarannath, Lakhimpur-Kheri, District Khei, Uittar Pradesh- 262802
Tel..+31-5876-233754/5/7/8, 233403, Fax:+91-5876-233401,
Wabsite:www.bajajhindusthan.com /| Email: investor.complaintsibajajhindusthan.com

NOTICE OF 91 ANNUAL GENERAL MEETING,

REMOTE E-VOTING INFORMATION AND BOOK CLOSURE

The NOTICE is hereby given that:

1. The 917 Annual General Meeting (AGM) of the Company will be held at the
Repgistered Office, at Conference Hall, General Office, Bajaj Hindusthan Sugar
Limited, Golagokarannath, Lakhimpur-Khari, District Kheri, Uttar Pradesh-26.2
802 on Tuesday, July 04, 2023 at 11.00 a.m. ta transact the Ordinary and Specaal
Businesses, a3 setoutin the Notice of AGM dated May 29, 2023
Amember entifled to attend and vote at the Annual General Mesting ("meeting’)
iz antitied to appoint a proxy to attend and vole on a poll instead of
himselffhersell and the proxy need not be a member of the Company. The
instrument appointing the proxy, inorder to be effective, shall be deposited at the
Registerad Office of the Company not less than forty-eight hours before the
commencearmeant of the meeting, A person can actas proxy on behalf of members
not exceeding fifty (S0) and holding in the aggregate not more than ten percent of
the total share capital of the Company. Amember, holding more than ten percent
of the total share capital of the Company carrying voting rights, may appoint a
single person as proxy and such person shall not act as proxy for any alher
person of shareholder,

The documents referred to in the AGM Nodice will be available for inspection by
the members at the Registered Office of the Company on all working days,
excapt Saturdays, between 11,00 a.m. and 1.00 p.m, upto the date of the AGM

Electronic coples of the Notice of AGM and Annual Report for the financial year
2022-23 have been sent to all the members whose emasl |Ds are registered with
the Gumpan:,r'Dep-:nsftc-rf F‘ar1in:i|:|a. ts. The same is. also availahle on the

AGM and Annual Hepartfurthe I'lnan-u-:h_.-eﬂr EIZIEE 23 have also been senttoall
other members, who have not registered email I0s with the Depository's, at their
registerad address in the parmitted mode. The dispatch of said Notice of AGM
and 91" Annual Report has been completed on Saturday, June 10, 2023,
Members holding shares either in physical form or in dematenalised form, as on
the cut-off date of June 27, 2023, may cast their vote electronically on the
Ordinary and Special Businessas as set out in the Notice of AGM through
electronic voling system of Mational Securdies Depository Limited (NSDL) from
a place athar than venuea of AGM ('remata a-voting’).

.-'-".||‘|'|F~ members are informed that

The Qrdinary and Special Businesses as sat out in the Notice of AGM may

be transacted raugh voling by electronic means;

The remote e-voting shall commence on July 01, 2023 at9.00 a.m.;

The remote e-voling shall end on July 03, 2023 at 5,00 p.m.;

The cut-off date for determining the eligibslity to vote by electronic means
oratthe AGM is June 27, 2023;

Any person, who acquires shares of the Company and become member of
the Company after dispatch of the Notice of AGM and holding shares as of
cut-off date i.e. June 27, 2023, may obtain the legin 1D and password by
sending a request at evoting@nsdl.co.in ar
imveslor complaints@bajajhindusthan.com. However, f a person s
already registered with MSDL for e-vofing, then existng user ID and
password can be usad for casting vole;

Mambars may note that: a) tha ramote e-voting module shall ba disablied
by NSDL after aforesaid date and time for voling and once the vobe on
résolubions is cast by the member, the member shall not be allowed to
change it subsaguently; b) the facility for woting through ballat paper shall
be made avaiable at the AGM; ¢} the members who have cast their vole by
remate e-vofing prior o the AGM may also attend the AGM but shall not be
entitted to cast their vole again; and d) a person whose name is recorded in
the register of members or in the register of beneficial owners maintained
by the depositones as on cul-off date only shall be entifled fo avail the
facility of remote e-voting as well as voting at the AGM through ballot paper;

In terms of SEBI circular dated December 9, 2020 on e-Vioting facilty
provided by Listed Companies, Individual shareholders holding securities
in demat mode are aliowad to vole through their demat account maintained
with Depositones and Depository Participants. In this regard, the Members
are requested to refar the &GM Notice for detailed procedure for remote e-
voling and instructions for enable e-voling to all the demat account halders,
by way of a single login credential, through their demat accountsiwebsites
of depositories! depository participants.

The Motice of AGM is available on the Company's website

www.bajajhindusthan.com and also on the N3DL's website

www. evolngindia.com and

In case of gueries, members may refer to the Freguently Asked Questions
i FACks) for shareholders and e-voting user manual for shareialders at the
download section of waww.evoting.nsdl.com or call on toll free no.: 1800
1020 990 and 1800 22 44 30 or send a reguest to evoling@nsdl.co.in
Members may also write to the Company Secrefary at the email 1D
investor.complaints(@bajajhindusthan.com or the Registered Office
address.

MOTICE is also given under Section 91 of the Companies Act, 2013 that the
Register of Members and Transfer Books of the Company will remain chosed
from Wednesday, June 28, 2023 to Tuesday, July 04, 2023 (both days
inclusive) forthe purpese of 91" Annual General Meeting of the Company.

For Bajaj Hindusthan Sugar Limited
Sd/-

Kausik Adhikari
Company Secretary & Compliance Officer
(Membership No. ACS 18556)

Place ; Mumbai
Date : June 10, 2023

financi“. ep. .in

q|p TATA CAPITAL HOUSING FINANCE LTD

Regd. Office; 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam
TATA yarg, Lower Parel, Mumbai-400013. CIN No. UET190MH2008PLC 187552

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Appendix IV read with rule (1) of the Security Intarest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited., under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powars confiamad under
section 1312) read with rufe 3 of the Securily Interast (Enforcement) Rules, 2002, issued a
demand nofices as mentioned below calling upon the Borrowers fo repay the amount
mentioned in the motice within 60 days from the date of the said notice.

The borrower, having failed to repay the amount, nofice is hereby given to the borrower, in
particular and the public. in general, that tha undersignad has faken possession of the
property described harain below in axercise of powers confemed on him under saction
13(4) of the said Act read with rubz 8 of the said Rulas,

The borrower, in particular, and the public in general, are hereby cautionad not to deal with
the property and any dealings with the property will be subject to the charge of the TATA
Capital Housing Finance Limited, for an amount refemmed o below along with interest
thereon and panal interest, charges, costs atc. from date mentioned below.

The borrower's attention i invited to provisions of sub- section (8) of Saction 13 of the Act,
in respect of fime avaifable, fo redeem the secured assets

Date of
Possession

Loan | Name of Obligor{s)/
Account | | egal Heirls)/Legal
No. Representative(s)

“TCHHF | Mrs. Kalpana P

Amount as per
Demand Nolice

Mr=. Kalpana Pandey Rs. d"‘alE-:ﬂE. {Rupees Forly Seven 07-06-2023
0247000 |'Wio Mr. Shyam|Lakh Forty Six Thousand Five Hundred
1000843 | Kishore Pandey (as| Thety Twa Only) is due and payable
2T & |Borrower) and Mr.|by you under Loan Account No.
1049724 |Shyam Kishore| TCHRFC347000100084327 and an
8& |Panday Sfo Mr.|amount of Rs. 1262634 /- (Rupees

TCHHF | Ramdev Pandey (as | Twelve Lakh Sty Two Thousand Six
0347000 | Co Borrower) Hundred Fifty Four Only} is due and
1000703 payabie by you under Loan Account No

75 10497248 and an amount of Rs
5,33, 995/ (Rupees Six Lakh Thirty Thres
Thousand Nine Hundred Ninety Five Only)
15 due and payable by you under Loan
Account Mo. TCHHFO3ATR0010007T0375
I.e. tofaling o Rs. 6643131 (Rupees
Sty Six Lakh Forty Three Thousand One
Humediresd Eighby O Only)

Description of Secured Assetsiimmovable Properties: All piece & parcels of
Residential Plot bearing Mo, 32, Admeasuring 1540 Sg. Ft. or 143,12 5q. Mirs., Comgrised
in Khasra No 24 & 25, Situated in village Nizampur Malhuar, Pargana & Tehsil & District
Lucknaow [Littar Pradesh), with all common amenities mentioned in Sale Deed, with all
COMMON Amen lies mentioned in Sale Deed Euundaries: - East - Plot of Others, West—

Sdi- Authorised Officer
For Tata Capital Housing Finance Limited

{!ﬂte. 'F1IEIE|'1"1II23
Place: - Uttar Pradesh

SFINANCIAL EXPRESS

5.CONT

financialexpress

da 3G dSiIcT E-Auction
Bank of Barﬂda Notice

Sale notice for immm*able properties "APPENDIX- IV-A [See proviso to Rule 6(2) & 8(6)]

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assels and Enforcement of Security

Interest Act, 2002 read with proviso of Rule 6(2) & Rule 8 () of the Security Interest (Enforcement) Rules, 2002

Nolice is hereby given o the publc in general and in particular to the Borrower(s) and Guarantor(s) that the below described immavable property
wrigagedicharged to the Secured Creditor, possession of which has been taken by the Authonised Officer of Bank of Baroda, Secured Creditor, will be sold on

"Au is where is", "As is what is", and "Whatever there is" basis for recovery of below mentioned account/s. The details of Borrower/s/Guaranton's/Secured

Assels/s/Dues/Reserve Price/E-Auction date & time, EMD and B increase Amount ane menhoned balow

Date of Auction: 27.06.2023 hetween 02:00 PM to 06:00 PM
Property inspection Date & Time: 11.06.2023 to 26.06.2023 between 10:00 AM to 04:00 PM

5| Name & Address of the borrower/Guarantors Description of the Immovable Total Dues Resorve Status of
Property with known Prica/EMDI | Possession

encumbrances, if any Bid increase | (Symbelic/

Amount Physical)

Branch: Company Bagh, 5, Company Bagh, Dewa Road, Barabanki-225001, Mob; 8090004127

1. |Borrower: Wis Yash Enterprises through its Prop. Mr. Raji All that parl and parcel of Construcled residential| Rs. 48,33,906.09 + |Rs. 19,84,000/ | Physical

Kumar Jaiswal (Deceased) Through its Legal Heirs: (1) Mrs{House al Khasra no. 2876 min situated at{intt welf 01.112018) _ (RP}

Shalini Jaiswal, (2) Mr. Yash Raj Jaiswal, (3) Mr. Veer Raj Mohalla Greed Gan| (Bara) Barabanki. Total| and other charges | Rs. 1,98 400/

Jaiswal (Minor) by Mother & Natural Guardian Mrs. Shalind Area: 82.708 Sq.Mtr. Owner; Late Mr. Raj| (minus amount if any (EMD)

Jaswal Al Rin 130 riﬁ&lﬂ[.'-ﬁ.l Morth Falt—hpu'r Barabanki Kumar Jaiswal & Mrs. Ruchi Gup’ta. Bounded paid alter the Rs. 1“.“0“’-

225305 By: East: Floi of Govind Saran; West: Fiot of| demand nolice or | iBid Increase
Guarantor: Mrs. Ruchi Gupta Dio Mr. Hari Prashad Guptal \ishuwa Nafh Jaiswal, North: Wizdom Way| possession notice) Amount)

Rio Kasba Banki Greedgan) (Bada). Tehsdl Nawabganj|School: South: Road Interocking

Barabanki-225001 |

For detailed terms and conditions of the sale, please refer to the link provided in Bank of Baroda secured websile |e.
www.bankofbaroda.in/ e-auction.htm & hitps llibapi.in. Also, prospective bidders may contact the above branches

Date: 11.06.2023: Place Lucknow

SCAH HEF!E
Authorised officer, Bank of Baroda

raiinll i Bank Square, Sector 17-B, Chandigarh, SE;I‘.‘E“:J':"I'(:‘E
G B Telephone No. 0172-2779226

APPENDIX- IV-A [See proviso to rule 8 (6)] Sale notice for sale of immovable properties
Notice is hereby given to the public in general and to the Borrower/s and Guarantor/s in particular by the Authorized Officer, that the under mentioned
property mortgaged to Union Bank of India, taken possession under the provision of Section 13(4) of Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002, will be sold by E-Auction as mentioned below for recovery of under mentioned dues and furthe
interest, charges and costs etc, as detailed below.
The property is being sold on “AS IS WHERE IS WHATEVER THERE IS AND WITHOUT RECOURSE BASIS” as such sale is without any kind of
warranties and indemnities.

e under mentioned property/ies wi

\ Al dw () Union Bank Regional Office : SCO 64-65,

www.mstcecommerce.com, on 27.06.2023 from 11. 00 AM to 04.00 PM.

*Minimum bid incremental value for each bid is Rs. 10,000/- or in multiple thereof.,
*Any encumbrances over the propertylies is not known to the Bank/Secured Creditor.

Demand Notice
Date &
Amount Claimed

Name of the Branch

& Account Reserve Price

Name of the
Borrower/Mortgagor and

B/O Nicholson Road, Sadar
Guarantor

Bazar, Ambala Cantt,
Tel. No. 0171-2641943

Rs. 37,00,000/-

Rs.9,33,557.01 Rs.3,70,0007-

(Rupees Nine Lakh Thirty Three Thousand Five Hundred
Fifty Sevenand PaisaOne Only)ason05.09.2018
, bearing part of Khasra No. 41724, 23/2, Situaled at Dayal Bagh,

. 133001 . Bounded as under : North : House No. 3/11 of Sh. Virender Kumar, South : House No. 5/11 of Sh,
Mool Chand Rajput, East Propertyofothers West : Road. (Type of Possession : Symbolic Possession).

Borrower : 1. M/s Narinder Rice Sheller, Prop. Narinde 07.12.2015 Rs. T1,50,0007-
Singh, Village Sultanpur, PO : Manka Manki, Tehsi Rs.12,60,000/- RS- 1,15,0007-
Jagadhari, Distt. Jagadhari. 2. Surjit Singh S/o Sant Ram (| (Rupees Twelve Lakh Sixty Thousand only) a
Gaurantor) Village Sultanpur, PO : Mustafabad, Tehsill on 23.12.2016 and further interest thereon asl
Jagadhari, Distt : Jagadhari. contractual rate & Cost from 24.12.2016.

HB No. 445, Khewat 23/43, Khasra No. 1///9 Min (5-0), 12(3- O) 17/710(3-0), 16//1/71172(21
area 34K18M of 1/4 th share out of which36/698 share i.e. 1K-16M situated in Village Sultanpur within the
reglstratlon Sub District Jagadhari, Distt. Yamuna Nagar, Property bounded as follows, On the North: Agricultural Land, On the South
Road, East: Atta Chakki, On the West: Gohar (Type of Possession : Symbolic Possession).

Borrower : 1. Neeraj Kkumar S/o0 Vijay Kumar, Plot No. 3,
Janak Puri colony, Barara. 2. Mrs. Saroj Bala W/o Vija
Kumar, Plot No.3, Janak Puri Colony, Barara.

05.09.2018

ouse No. 4/11, Dayal Bagh Near Hanuman Mandir, Ambala Cantt,
133001 Mrs. Reena Rajput W/o Mr. Atul Kumar (Guarantor) House No. 4/11, Dayal Bagh
Near Hanuman Mandlr Ambala Cantt - 1 33001.

B/O Naraingarh
Tel. No. 94679-65787

M/s Narinder Rice
Sheller

Naraingarh

25.12.2016 Rs. 12,60,000/-
Rs.13,30,803/- [ Rs. T.26,000 |
(Rupees Thirteen Lakh Thirty Thousand Eight hundreq
and Three only) as on 28.09.2017 and further interes
Residential Plot No. 3 in Khata Khatouni No| thereon at contractual rate & Cost from 29.09.2017.

9/1,78/15, khasra/Khatuni no. 1421/1812, Khasra No. 77/1/2,3/1. VPO Barara Distt. Ambala, anad
bounded by On the North House of Bhola, On the South: Road, East: House of Poonam Rani, On the West: Plot of other Owner (Type of|
Possession: Symbolic Possession).

Tel. No. 94679-65787

B/O Naraingarh 1. M/s Om Sai Traders Prop. Methlesh Srivastav, Shop No| 31.05.2017 Rs. 7,00,000/-
JCRIRTERILI 2728, Timber Market, Ambala Cantt. Haryana, Presen Rs. 4,22,429/- Rs.70,0007-
Address : Mr. Methlesh Srivastav, V.P.O —Mohra, Near NH-1,| (Rupees Four Lakh Twenty Two Thousand Four Hundred

Om Sai Traders

Haveli. 2. Mr Vidhya Srivastava S/o Sh. B L Srivastava, H| and Twenty Nine only) as on 11.01.2016 and further interest
NO. anna Cottage, Near Civil Hospital, Ambala Cantt. Haryana. thereon at contractual rate & Costfrom 12.01.2016.

Property bearing Plot No. 44, measuring 0K07Mi.e 202 sq. yards. comprised in Khasra No. 63//10/4
4-0) situated at Village Mohra , HB No. 188, Tehsil Ambala Cantt. Distt. Ambala (Type of Possession : Symbolic Possession).
B/O Naraingarh 1. Mr. Pawan Kumar S/o Sh. Milhi Raj, R/o VPO Akbarpur, 31.05.2017 Rs. 9,00,000/-
JCRRZIERILIE Tehsil Naraingarh, Distt. Ambala, Haryana. 2. Mrs. Pushp Rs. 8,78,973.50 Rs. 96,000/-

Mr. Pawan Kumar Devi W/o Sh. Milkhi Raj, R/o VPO Akbarpur, Tehsilf (Rupees Eight Lakh seventy Eight Thousand Nine
' Naraingarh, DisttAmbala, Haryana. Hundred Seventy Three and Paisa Fifty only) as on
T ELACLEXEE M Residential property in Khewat 210, Khataun 31.05.2017 and further interest thereon at contractual
40 share i.e. Iandpmepasuyrlng 01 Marla, Khewat 296 | rate & Costfrom 01.06.2017.

Khatanl 312, Khasra No. 13//2/2(0-9) of 4/9 share i.e land measuring 04 Marla Total area 05 Marla situated at Village Akbarpur, Hadbast No
305, Tehsil Naraingarh, Distt. Ambala, Haryana as perregd. sale deed no. 2846/1 dated 17.11.2015 in the name of Ms. Pushpa Devi W/o Sh
Milkhi Raj and bounded by: On the North: Gali 10 feet wide, On the South: Plot of Volga Cirstofer, East: Plot of other Owner, On the West: Plo
of other Owner (Type of Possession : Symbolic Possession).

Details of the

IS M/s Shree Krishna Trading Agency (BORROWER), 2700 12-10-2022 Rs. 21,50,000/-
Gl EENE W D Guru Nanak Pura, Baldev Nagar, Ambala City Haryana Rs.16,95,672.20 Rs. 2,15,000/-
[CRIECIESI 134007, Mr. Kuldeepak Sharma S/o Bindrawan Sharma| (Rupees Sixteen Lakh Ninely Five Thousand Six

M/s Shree Krishna
Trading Agency

(PROPRIETOR) 16/246,Near Jaimaa Market,Baldev Nagar) Hundred Seventy Two and Paisa Twenty Only)
Ambala Haryana-134007. Mrs. Sheenam W/o Kuldeepak Sharma (GUARANTOR), 16/246,Barnala Road, Jai Maal
Market, Ambala City Haryana-134007. MR.GAURAV KUMAR (GUARANTOR), S/o MR. RAM MOHAN KUMAR, 94/1497 Ward No 2 Baldev
Nagar, Ambala Haryana-134007

PEEHENG RGN JES AT Property bearing H.No 2270 B, Situated at village Dhankour,H.B. No.61,Tehsil Ambala Cantt &
Distt. Ambala in the name Mr. Kuldeepak S/o Sh. Bindraban Sharma. (Type of Possession : Symbolic Possession).

For detailed terms and conditions of the sale, please refer to the link provided on Secured Creditor's website i.e. www.unionbankofindia.co.in and
website: www.mstcecommerce.com. In case of problem related to EMD transfer/EMD refund or any issue related to Finance & account, bidders ca
directly contact the help desk nos. 033-22901004/ 033-22895064 or write email to bbarik@mstcindia.co.in, shembram@mstcindia.co.in. The contact
details are also provided in the help desk menu of the login page of the link: https://www.mstcecommerce.com/auctionhome/ibapi. For Registratio
and Login and Bidding Rules visit https://www.mstcecommerce.com/auctionhome/ibapi/index.jsp

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6)/Rule 9(1) OF STATUTORY INTEREST (ENFORCEMENT) RULES 2002
of Security Interest (Enforcement) Rules, 2002 to the borrower/s and guarantor/s of the said loa

IS may also be treated as notice u/r 8(6)/Rule 9
about the holding of E-Auction Sale on the above mentioned date.

DATE: 09.06.2023 PLACE : Chandigarh

AUTHORISED OFFICER, UNION BANK OF INDIA

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising

IDFC FIRST Bank Limited

[erstwhile Capital First Home Finance Limited and Capital First Limited).

CIN : LE5S110TN2014PLCO9T792

Registered Office: KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai - 600031, TEL: +91 44 4564 4000 | FAX: +91 44 4564 4022,
AUTHORIZED OFFICER — Satyajay Kumar -contact Number-8340714030 Email id-satyajay. kumar@idfchbank.com

IDFC FIRST
Bank

copy, it is not possible to verify

its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,

Interest (Enforcement) Rules, 2002

E-Auction Sale Notice for Sale of Immovakble Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6] of the Security

Motics is hareby given to the public in general and in particular to the Borrower (s) and Co-Borrower (5) a5 per cotumn (iv) that the below described immovable properties as per column (v) mortgagedichargad 1o the Secured
Credilor, the physical possession of which has been taken by the Authorised Officer of erstwhide Capital First Home Finance Limited and Capital First Limitednow IDFC FIRST Bank Limited formerly known as IDFC Bank Lid, will
be sold on “As is where is”, "As is what is", and “Whatever there is" 13.07.2023, for the recovery of amaowent due from Borrower (5) and Co-Borrower (5) a5 per column (v, due fo IDFC FIRST Bank Limited formerty know
IDFC Bank Lid{erstwhile Capital First Home Finance Limited and Capital First Limited). For defailed lerms and conditions of the sale, please refer to the link provided in IDFC FIRST Bank websile i
hitps:lidfcfirstbank.auctiontiger.net/EPROC

APPENDIX- IV-A
[See proviso to rule 8 (6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

AUCTION DETAILS

associations or individuals | [T pemang - v Reserve | EMD | LastDate&Time | Dateand | Dateand | 4 ericed
advertising in its newspapers || [NO| Notice Borrower (s) PROPERTY ADDRESS Price | Amount | ©f SUNMISSION | Timg. of | Time.of | "o
Y Date and and Co- Amount Dwma:h Auction | Inspection | o ppe
or Publications. We therefore Amount Borrower (s) (online) Cnibefors of property
recommend that readers 1 NR | 38993107 | MANJIT SINGH, | ALL THAT PIECE AND PARCEL OF PROPERTY HOUSE PLOT PRIVATE INR R 12.07.2023 | 13.07.2023 | 06.07.2023 | Satyajay Kumar
make necessary inquiries 24.30,773.63/- KULDIP KAUR, | MO. 161, TOTAL AREA MEASURING 19444 SQ. YDS, COMPRISED| 2868260 | 286826 Up to T.00AM | 11.00AM | contact Number-
bef di . ) KHASRA NO. 10111 MIN., SITUATE AT KALA GHANUPUR SUB URBAN, 5.00 PM to to 8340714030
€10re senaing any monies or 28.06.2022 NAVI ABADI *AMANDPURIAVENUE”, TEHSIL & DIST AMRITSAR, PLN.JAB- 1.00FPM | 400 PM Ernail i
entering into any agreements 143001, AND BOUNDED AS: EAST. PLOT NO. 160, WEST: PROEPRTY OF satyajay kumar
. . . ™: 180" W ; o) Midfchank.com
with advertisers or otherwise OTHER, NORTH: GALI 180" WIDE, SOUTH: PLOTNO. 152
actlng onan advertlsement in Disclaimer: Please nobe that the said notice is isswad for sale of immovable property only and IDFC FIRST Bank Limited has no right 1o sale the movable assats, if any, present af the immovable property. e e

Date: 09.06.2023

any manner whatsoever. Place: AMRITSAR

IDFC FIRST Bank Limited formerly know IDFC Bank Lid
[erstwhile Capital First Home Finance Limited and Capital First Limited].

Chandigarh
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THIS 15 A PUBLIC ANNCUNCEMENT FOR INFORMATION PURPOSES ONLY AND 1S NOT APROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO I E
ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE IMDIA. TAE: RO BT, /—( UITeIeha SATLIehIT
INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES N COMPLIANCE WITH CHAPTER 1| OF THE SECURITIES AND EXCHANGE BOARD OF INDIA Tator: 11.06.2023 TAAURH BT fﬂﬁ%@l
{ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGLILATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS™)

PUBLIC ANNOUNCEMENT

Our Company was incorporated as Western Carriers (India) Private Limited' in Kolkata, West Bengal &5 a private limited company undsr the Companies Act, 1956, pursuant to a certificate of incorporation
dated March 23, 2011, issued by the Deputy Registrar of Companies, West Bengal. Subsequentty, our Company was converted info a public limited company pursuant io a special resolution passed in the
extraordinary general meeting of our Shareholders held on February 11, 2013 and consequently, the name of our Company was changed to its present name, ‘Westem Carriers (India) Limited', and a fresh
certificate of incorporation dated February 28, 2013 was issued by the Registrar of Companies, YWest Bengal at kolkata ("ReC") to our Company. Rajendra sethia, the Promofer Selling Sharehalder,
fransferred his business carried under the name and style "Western Carriers’ o our Company on a3 going concern basis with effect from July 1, 2073, For further details of the changes im the name and the
registered office address of our Company, see “History and Cerfain Carporate Maffers™ on page 176 of the Draft Red Herring Prospecius dated June 8, 2023 ["DRHP"™} filed with the Securities and Exchange
Board of India ("SEBI™) on June 09, 2023
Registered and Corporate Office; 2/6 Sarat Bose Road, 27 Floor, Kolkata 700 020, West Bengal, india. Contact Person: Sapna Kochar, Company Secretary and Compliance Officer
Tel: +91 33 2485 8519 E-mail: mvestorsi@westcong.com: Website: www.westemn-carriers.com; Corporate Identity Number; US3080WEB2011PLC1E1111

OUR PROMOTERS: RAJENDRA SETHIA AND KANISHKA SETHIA

INITIAL PUBLIC OFFERING OF UP TQ [«] EQUITY SHARES OF FACE VALUE OF ¥5 EACH ("EQUITY SHARES") OF WESTERN CARRIERS {INDIA) LIMITED {OUR “COMPANY™ OR THE “ISSUER") FOR
CASHAT A PRICE OF ¥[«] PER EQUITY SHARE (INCLUDING A PREMIUM OF ¥[«] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING UP TO ¥[«] MILLION (THE “OFFER") COMPRISING A
FRESH ISSUE OF UP TO [#] EQUITY SHARES BY OUR COMPANY AGGREGATING UP TO ¥5,000 MILLION (THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 8,328,995 EQUITY SHARES
AGGREGATING UP TO ¥[«] MILLION (THE “OFFER FOR SALE”) BY RAJENDRA SETHIA (THE “PROMOTER SELLING SHAREHOLDER™ AND SUCH EQUITY SHARES OFFERED BY THE PROMOTER
SELLING SHAREHOLDER, THE “OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [#]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF QOUR COMPANY.

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, UNDERTAKE A FURTHER ISSUE OF SPECIFIED SECURITIES THROUGH A PRIVATE PLACEMENT,
PREFERENTIAL ISSUE OR ANY OTHER METHOD AS MAY BE PERMITTED UNDER APPLICABLE LAW TO ANY PERSON(S), FOR CASH CONSIDERATION AGGREGATING UP TO 31,000 MILLION, AT
ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPQ PLACEMENT"). THE PRICE OF THE SPECIFIED SECURITIES ALLOTTED PURSUANT TO THE
PRE-IPO PLACEMENT SHALL BE DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE FRESH
ISSUE SIZEWILL BEREDUCED TO THE EXTENT OF SUCH PRE-IPO PLACEMENT, SUBJECT TO COMPLIANCE WITH RULE 19(2)(b) OF THE SCRR.

THE FACE VALUE OF THE EQUITY SHARE |5 ¥5 EACH AND THE OFFER PRICE I3 [#] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE
DETERMINED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN [#] EDITIONS OF [#], AN ENGLISH NATIONAL DAILY
NEWSPAPER, [#] EDITIONS OF [#], A HINDI NATIONAL DAILY NEWSPAPER AND [«] EDITIONS OF [«], A BENGALI DAILY NEWSPAPER (BENGALI BEING THE REGIONAL LANGUAGE OF WEST
BENGAL, WHERE OUR REGISTERED AND CORPORATE OFFICE |15 LOCATED), EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE AND
SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE™) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE"™ AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR UPLOADING
ONTHEIR RESPECTIVE WEBSITES INACCORDANCE WITH SEBI ICDR REGULATIONS.

In ca=ze of any revision in the Price Band, the BidiOffer Period will be extended for at least three additicnal Working Days after such revision of the Price Band subject to the Bid/Offer Period nof exceading a todal of
10 Working Days. In case of farce majeurs, banking stnke or siméar circemstances, our Company may, in consulftation with the Book Bunning Lead Managers, for reasons to be recorded in wribng, extend the
Bid/Offer Period for a minimurm of three Working Days, subject 1o the Bid/Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid'Offer Pariod, if applicable, will ba widaly
dizseminatad by notification to the Stock Exchanges, by issuing a public notice, and atso by indicating the change on the websites of the Book Running Lead Managers and at the terminals of the other members of
the Syndicate and by intimation to the other Designated Intermedianes and the Sponsor Bank, a5 applicable

The Qffer is being made through the Book Building Process, in ferms of Rule 19(2)(b) of Securities Contracts {Regulation) Rules, 1957, as amended (*SCRR") read with Regulation 31 of the SEBI ICDR
Regulations and in compliance with Regulation 8{1) of the SEBI ICDR Regulations, wherein not more than 50% of the Offer shall be available for allocation on a proporbionate basis to Qualified Institutional
Buyers ("QIBs", and such portion the “QIB Portion"), pravided that our Company may, in consultation with the Book Running Lead Managers, allocate up o 60% of the QB Portion 1o Anchor Investars on a
discretionary basis in accordance with the SEBI ICDR Regulations (“Anchor Investor Portion™). One-third of the Anchor investor Portion shall be reserved for the domaestic Mutual Funds, subject to valid
Bids being received from domestic Mutual Funds at or above the price at which allocation is made to Anchor Investors ["Ancher Investor Allocation Price"). In the event of under-subscription, or non-
allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the remaming QIE Portion ("Met QIB Portion"). Further, 5% of the Met QIB Porton (excluding Anchor Invesior Portion)
shall be available for allocation on a proporlionate basis only to Mubeal Funds, and the remainder of the Net QIB Portion shall be available for allocation on a proporlionate basis 1o all QIBs, including Mulual
Funds, subject to valid Bids being recaived at or above the Offer Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portian, the balance Equity Shares available for
allocation in the Mutual Fund Portion will be added fo the remaining Net QIE Fortion for proportionate allocation to QIEs {other than Anchor Investors), including Mutual Funds, subject to valid Bids being
recetved at or above the Ofer Price. Further, not less than 15% of the Dffer shall be available for allocation to Non-Institutional Bidders in accordance with the SEBI ICDR Regulations, of which {a) one-third
shall ba reserved for Biddars with application size of more than T0.20 million and up fo 1.00 million; and (B} to-third shall be reserved for Bidders with apglication size of mose than 3100 million, provided
that the unsubscribed portion in either of such sub-categorias may be allocated to Biddaes in the ofther sub-category of Mon-Institutional Bidders; and not less than 35% of the Ofier shall be available for
allocation to Retail Individual Bidders (*RIBs™) in accordance with the SEBI ICDR Regulations, subject to valid Bids being received at or above the Offer Price. All Bidders (except Anchor Invesiors) are
mandatorily required to whlize the Application Supported by Blocked Amouni (“ASBA"| process by providing details of their respective ASBA accounts and UPI 1D in case of UPI Bidders using the UPI
Machanism, as applicable, pursuant 1o which their corresponding Bid Amaunt will be blocked by the Self Cerified Syndicate Banks (“SCSBs") or by the Sponsor Bank under the LIP| Mechanism, as the case
may ba, to the axtant of the respactive Bid Amounts. Anchor Imvestors ana not parmitted 1o participate in the Offer through the ASBA Procass. For further details, see “Offer Procedure” on page 343 of the
DRHP.

This public announcement is being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations toinform the public that our Company is proposing, subject to applicable statutory
and regulatory requirements, receipt of requisile approvals, market conditions and other considerations, 1o make an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP with
the Securities and Exchange Board of India (*SEBI") on June &, 2023 and theraafter with the Stock Exchanges. Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be
made public for comments, if any, for a period of al least 21 days from the date of such filing by hosting if on the wesbite of the Company at hilpfwestem-carriers.comidrive. php, the website of SEBI at
www.3ebi.gov.in, websites of the Stock Exchanges af, www.bseindia.com, www.nseindia.com, respectively and the websites of the BRLMs, i.e. JM Financial Limited and Kaotak Mahindra Capital Company
Limited at www jmfl.com and hitps:lfinvestmentbank. kotak.com, respectively and our Company invites the public 1o give their comments on the DRHP filed with SEBI, with respect to disclosures made in the
DEHP. The members of the public are reguested to send a copy of the comments {0 SEBI and! or o the Company Secretary and Compliance Officer of our Company and'ar the BRELMs at their respective
addresses mentioned herein. All comments must be received by SEB| and'or our Company andfor the Company Secretary and Compliance Officer of our Company andior the BRLMs in relation to the Offer on
or before 5.00 p.m. on the 21" day from the aforesaid dale of filing of the DRHP with SEBI,

Investment in equity and equity-related securifies involve a degree of risk and investors should not invest any funds in the Offer unless they can afford bo take the risk of losing their entire investment, Inveslors
are advisad to read the risk factors carefully bafore taking an investment decision in the Offer. For taking an investment decision, investors must rely on their own examination of our Company and the Offer,
including the nisks inwolved. The Equity Shares in the Offer have nof been recommended or approved by the SEB, nor does SEBI guarantee the accuracy or adequacy of the conienis of the DRHP. Specific
attention of the investors is invited o “Risk Factors an page 27 of the DRHP,

Any decision to invest in the Equity Shares described in the DRHP may only be taken after a red hermring prospectus (“RHP") has been filed with the ROC and must be made solely on the basis of such RHP as
thera may be material changes in the RHP from the DRHP. The Equity Shares, when offered throwgh the RHP, are proposed 1o be listad on the Stock Exchanges.

For details of the share capital and capital structure of our Company, please see the section tiled “Capilal Sfucture” on page 75 of the DRHP. The lability of the members of our Company is imiled, For details
of the main objects of our Company as contained in the Memorandum of Association, please sea the section titled "History and Certain Corporate Matfers "on page 176 of the DRHP,

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER

All capitalized terms used hersin and not specifically defined shall have the same meaning as ascribed to them in the DRHF.
For Western Carriers (India) Limited
On behalf of the Board of Directors

e -
Place: Kolkata Sapna mm&;r (www.bseindia.com =17 www.nseindia.com) 317 TAUUEIUH &) 44152 (www.evoting.nsdl.com)
Date; June 10, 2023 Company Secretary and Compliance Officer R ST ST |

Western Carriers (India) Limited is proposing, subject fo the receipt of requisite approvals, market conditions and ofher considerations, 1o underlake an initial public offering of its Equity Shares and
has filed the DRHP with SEBI an June 9, 2023 and thereafter with the Stock Exchanges. The DRHP shall be available on the wesbite of the Company at hitp/iwestern-carriers.comdrhp.php, the website of
SEBI atwww.sebi.govin, websites of the Stock Exchangesi.e. BSE Limited and National Stock Exchange of india Limited at www beeindia.com and www.nseindia.com, respectively, and iz available on
the websites of the BRLMs, i.e. JM Financaal Limited and Kotak Mahindra Capital Company Limited a1 www,jmfl.com and htips:(investmentbank kotak .com, respectively. Any potential investors should note
that investment in equity shares involves a high degrea of risk and for details relating to such risk, please see the section entitted ‘Risk Factors' on page 27 of the DRHP. Potential investors should not
rely on the DRHP for making any investment decision.

This announcement has been prepared for publication in India and may not be released in the United States. This announcement does not constiute an offer of Equity Shares for sale in any prisdiction, including the " m geved fafids
United States, and the Equity Sharas offarad in the Offer may not ba offared or sokd in the United States absant registration under the U_S. Sacurities Act of 1833 or an exemplion from registration. Any public offering h fE-il.: Fte #Y v 4
of the Equity Shares io be made in the Uinited States will be made by means of a prospectus that may be obtained from the Company and that will contain defailed information abouwt the Company and management, wedl. /
aswell as financizl staternents. However, the Equity Shares offerad in the Offer are nol being offered or sold in the Linited States, farie: 10 W[, 2023 ﬁam‘ ﬁﬁ'ﬂFﬁ
I AT Fo-it wfEa i srgure st
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Change of Name

| hitherto known as Kulwinder
Verma, w/o Anil Kumar, R/o H.no:
EN-261, Rasta Mohalla,
Jalandhar-144001 (Punjab), have
changed my name and shall
hereafter be known as
Kulwinder.

PUBLIC NOTICE

Under the instruction of Subham Housing Development
Finance Co. Lid | hereby informed the general public that
Sukhdev Singh s/o Tara Singh is owner of Property Tatal
measuring 10 marlas bearing Khewat No. 295 Khatoni
No. 746 Khasra No. 13212 min Jamabandi year 2015115
Bounded as East : Harpal Singh, West : Baljit Kaur, North
: Passage, South : Empty Land which is situated at
Jnabhal Kalan sub Tehsil Jhabhal Tehsil & District Tam-
Taran vide sale deed execuled Jasbir Kaur wio
Bhupinder Singh sold 10 martas or property to Sukhdev
Singh s/o Tara Singh vide sale deed regd dt. 7.9.2021 as
doc no. 2021-2217211/817 of which mutation no. 13996
has been sanctioned by the revenue authorities. Jasbir
Kawr wio Bhupinder Singh became owner for above sand
property
Sadhu Singh regd at 15.10. 2020 as doc no. 2020—
2117211659, That Sukhdev Singh sio Tara Singh is
taking koan on above said propery from Subham
Housing Development Finance Co. Lid 55G First Floor
City Center Amritsar. Sukhdev Singh sfo Tara Singhis not
in possession of following documents 1. Oniginal Sale
Deed of Harbhajan Singh sfo Sadhu Singh 2. Original
sale deed executed by Harbhajan Singh sio Sadhu Singh
in favour of Jasbir Kaur wio Bhupinder Singh regd dt.
15.10.2020 as doc no. 2020-21/172/1/659 pertaining to
said property. A Lost Information report dt. 9.6.2023
bearing no. 350374/2023has also been got registered in
this respect. Anybody having clam or claiming any prior
rights or interest in any manner in this property or has.
raised loanbyoeposmng Ihe aforesaid Sale Deed toany
il ial may
approw:h the undersigned and may submit cbjecti
within 7 days in writing from the date of this public notice.
After the expiry of the period of this notice, no claim shall
be entertained and such claim shall be deemed 1o be
false, fake, frivolous, fraudulent and baseless claim and
shall have no value in the eyes of law. It shall also be
deemed that nobody has any objection for mortgaging
the aforesaid property with Subham Housing
Development Finance Co. Lid.

Vikas Verma (Advocate)
House No. 264, Basant Avenue,

Near |.M.A. House, Amritsar Ph. : 9815156302
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Public Notice

I, Amarjit Kaur w/o Surinder
Singh has lost sale deed no.
6402 dated 12.01.1972 relating to
House no. WX-222 Measuring
1.75 Marla situated at Basti Nau,
Tehsil and Distt. Jalandhar and
same is not traceable. | am ris-
ing loan from Kogta Financial (1)
Limited and same is required for
this loan. If anyone have any
objection or have found before
said Sale Deed, He can contact
Lalit Kakkar, Advocate on his
Mobile No. 9876107449.
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Public Notice

It hereby informs to public at large that Ramandeep Singhhas avail loan from
AU SMALL FINANCE BANK LIMITED have its branch office at Jalandhar. That
Jatinder Kaur w/o Ajit Singh is owner of Property/House measuring 6 Marlas
comprised in khasra no.13//20/2 situated in Village Kaitha Tehsil Dasuya Distt.
Hoshiarpur vide Sale deed no.2023-24/159/1/30 dated 05-04-2023. This property
was Initially, property measuring 6 M comprised in khasra no.13//20/2 was
owned by Dimple Dogra d/o Bodhraj Dogra as per Sale deed no.2035 dt.27-11-
2009 & mutation no.7923 is sanctioned as per Computerized/Online Jamabandi
For the year 2008-09. Dimple Dogra executed Sale deed no.2023-24/159/1/30 dt.
05-04-2023 in respect to property in question i.e Property/House measuring 6
Marlas comprised in khasra no.13//20/2 situated in Village Kaitha Tehsil Dasuya
Distt. Hoshiarpur in favor of Jatinder Kaur w/fo Ajit Singh & mutation no.10582
is sanctioned as per Computerized/Online Jamabandi for the year 2018-19. That
earlier Sale deed no.2035 dt.27-11-2009 is lost and not available with Borrower.
If anybody have any Objection regarding the ownership of the property mention
below then may contact to undersigned and anybody having claim or claiming
any prior rights or interest in any manner in this property or has raised by
depositing the aforesaid document to any person/bank/corporation/financial
institution may approach the undersigned and submit objection within 7 days
from the date of this public notice. After the expiry of period of this no claim
shall be entertained and such claim shall be deemed to be false, fake, frivolous,
fraudulent and baseless claim and shall have no value in the eyes of law.

Description of Property :-

Property/House measuring 6 Marlas comprised in khasra no.13//20/2 situated in
Village Kaitha Tehsil Dasuya Distt. Hoshiarpur.. Boundaries- as Per Title Deed as under:

East:Rasta West : owner Mahinder Singh North :Rasta South : owner Mahinder Singh

Lalit Kakkar (Advocate), Off. : Chamber No. 24,

Court Notice

In the Court of Ms. Parul
Civil Judge (Junior Division),
Rupnagar.

CNR No. PBR002-000667-2023

Next Date : 29.7.2023

Kuldeep Kaur D/o Surinder
Singh S/o Ram Singh now wife
of Mohan Singh R/o Vill. Dalla,
Tehsil Chamkaur Sahib, Distt.
Rupnagar.

Versus
General Public

Suit for Declaration

Publication issued to : General
Public

In above titled case, the defen-
dant (s)/respondent (s) could
not be served. It is ordered that
defendant (s)/respondent (s)
should appear in person or
through counsel on 29.7.2023 at
10.00 a.m.

For  details logon to
https://highcourtchd.gov.in/?trs
=district notice & district=Ropar

Civil Judge (Junior Division),
Rupnagar
Dated, this day of 31.5.2023
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Public Notice

I, Manjeet Kaur Layal W/o Dr.
Manijit Singh Layal R/o Dhilwan
Road, Dashmesh Nagar, Rama
Mandi, Jalandhar, declare | am
running the LIC Premium Point
at my residence since long time.
Sajan Sfo Sh. Avtar Singh R/o
Kaki Pind, Rama Mandi,
Jalandhar was the employee in
my office for the last ten years to
collect the money and also to
issue the receipts to the policy
holders after receiving the
money. Now he left his job from
my office since April, 2023. If any

i fomr et ugat awste finr =wt
fons gt of fa Her sFar muele
gHe Wt ferg few G g I mT WY
afte 3 o799 § W9 599 puele aue
& nawE fan 578 st sarar 7 fawn
St at@ e degod T
Ene fities Fuels @ ye J=ar i
WE B & w@ 8 weEs St
3 ¥oum a9 SOt o | AEUT &¢
95 | Jicc]

person will deal with him, shall
be dealing at own risk and
responsibility. | shall not be held
responsible for the same.
Concerned note. (7872)

I, Rajni Aggarwal W/o Suneet
Aggarwal owner of property sit-
uated at H.No. 75, Ramneek]
Avenue Noorpur Jalandhar we
have lost my old Original proper-
ty documents having sale deed
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no. 4056 Dt. 12.9.12 favoring
Bimla Devi and sale deed No.
1512 Dt. 11.6.14 favoring
Sahibzada Ajit Singh
Educational Trust and GPA No.
274 Dt. 28.5.2013 favoring
Rupinder Singh & Simarjeet
Singh and GPA No. 2120 Dt.
27.12.2017 favoring Rozy
Sachdeva & Ravinder Singh and
SPA No. 2018-19/187/4/981 Dt.
26.2.2019 favoring Mukesh
Sehdev. If any person found or
objection please contact Mr.
Vikas Sood (Advocate), Mobile
9814094356 and LIC HFL office
Jalandhar Ph. 0181-5002940-47
with in 15 days.
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Change of Name

| VANITA D/o Mohal Lal, Rlo
Dhanowali, Distt. Jalandhar-
144010 declare that i have
change my name from VANITA
TO VANITA JNAGAL Al
Concerned Please Note.

| Poonam Sahni W/o Rajeev
Sahni Rfo H.N. 75, New Ashok
Nagar, Jalandhar Declare that
Poonam Sahni and Poonam
Sethi is one and the same per-
son. Please all note.

| Sarabjit Singh S/0 Prem
Singh R/O House No 157 Partap
Nagar Amritsar Have Declared
that Sarbjit Singh Sehdev And
Sarahjit Singh Sehdev Both Are
Names Of Mine. Both Are One
And The Same Person.  (Sourabh)

| Sarabjit Singh S/0 Prem
Singh R/O House No 157 Partap
Nagar Amritsar Have Changed
My Minor Daughter's Name From
Navjot Kaur To Navjot Kaur
Sehdev. ourabhi

I, Jyoti W/o Rajesh Jai Singh
R/o H.No.E-60, Ranijit Avenue
Amritsar have changed my name
from Jyoti to Jyoti Jai
Singh. Naran

I, Sanjiv Kumar Manan Slo
Prem kumar Manan R/o
H.No.115-A, Professor Colony
Tilak Nagar Amritsar have
changed my name from Sanjiv
Kumar Manan to Sanjeev Kumar
Manan. (Narang)

| NEHA VYAS W/O MANISH
MEHRA R/O 31-C GURU AMAR-
DAS AVENUE AIRPORT ROAD
AMRITSAR HAVE CHANGED MY

NAME TO NEHA
MEHRA. {Narang)

|, Savtanter Sharma S/O Badri
Nath R/O 1765/1,Gali Arayian
Wali, Mahan Singh Gate,
Amritsar, Punjab have changed
my name from Savtanter Sharma
to Sawtanter Kumar Sharma.
Concerned note.

I, Sanjiv Kumar Sharma S/o
Late Girdhari Lal R/o H. No. 11-R
Model Town, Tehsil & Distt.
Hoshiarpur Punjab declare that |
Sanjiv Kumar Sharma and Sanjiv
Kumar is one and same person.
Concerned note.

| hitherto known as: Ritu Bala
W/o: Gurpreet Singh, R/o: H.NO:
WB-157, Sheikhan Bazar, Ali
Mohalla, Jalandhar-144001
(Punjab), have changed my
name and shall hereafter be
known as: Avneet Kaur.

| hitherto known as Kajal D/o
Anil Kumar, Rfo H.no: EN-261,
Rasta Mohalla, Jalandhar-
144001 (Punjab), have changed
my name and shall hereafter be

known as Kajal Verma.
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